
                                    

Tezpur PS Case No-566 of 2022 
GR Case No-1002 of 2022 

Under Section-365/392/506 of IPC  

 
ORDER 

21.06.2022  

The zimma petitioner has filed hazira.  

Reports as called earlier vide Order dated-13.06.2022 in respect 

of seized one VIVO-2665 mobile handset with Sim Card-

7637044547 is received from the I/O concerned.  

From the report submitted by the I.O SI Liladhar Saikia, In-

Charge of Kacharigaon Police Outpost under Tezpur PS, it is 

found that petitioner, namely, Sri Jiten Sahani is the registered 

owner of VIVO-2665 mobile handset with Sim Card-7637044547 

which was seized in connection with this case. It is also reported 

by the I/O that the said seized mobile handset is no longer 

required for the further investigation of this case. Accordingly, 

he has stated that the mobile may be released, if deem fit.   

Considering all aspects and on getting ascertained as to the 

ownership of the VIVO-2665 mobile handset with Sim Card-

7637044547, the said mobile handset is hereby directed to be 

given in zimma of its registered owners i.e. the above-named 

petitioner on execution of a bond of Rs.20,000/- (Rupees 

Twenty Thousands) or up to the satisfaction of I.O concerned 

after proper verification of the identity of the petitioner and the 

documents of said seized mobile handset. The petitioner is 

further directed to produce the aforesaid mobile handset before 

the I/O or before Court as and when directed. The petitioner is 

also directed not to dispose of the aforesaid mobile handset in 

any manner and also not to change the size, nature and shape 

of the aforesaid mobile handset given in zimma to him, during 

the trial of this case. The petitioners shall further co-operate 

with the I/O during the investigation.    

Accordingly, the zimma petition is disposed off.  

Inform all accordingly. 

     Sri N. Bhatta 
       Chief Judicial Magistrate 

                                                   Sonitpur at Tezpur 


